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CENTRAL ADMINISTRATIVE TRIBUNALqLUCKNOW 3INCH LUCKNOW
’

Tramsferred \pplication Ne., 1729 of 1987 (T)

{

( Writ Petitien No. 1367 of 85)

Indra Mehan Sineh . . . . . . . . . ¢« ¢« .+ . .. Petitioner
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pmmunication, New Delh

Varsus

India threueh its Secretary,Ministry
i and Zpother - Respendents

r. K. Ovayya, Memser (A)

Fon'ele Mr, S.ﬁ. Prasad,Mameser (J)
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and tha petitiener has sean werkine

The a®eve writ petition Whichwas filag
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Court of Juditature aE Allahawsad 1

recsived here oy way #f transfer umder ssctien

@ Administrative Trisunals Act,1285.

The pestitienmer has Braye=d-inithis writ petitien

nine the terminatien eorder date

[T
N
LA
L]
v
.
T
A\
4]
(93]
e
0
0
n
G
bdd

lagster Sitapur, centained in Annexure-4,

Briefly, stated the facts of this p=atitiem are

a, that the petitiener appeared:in the examinatien

Sitapur on 26.4.1981 ameonest £.0D. Staff foer

n te the Class IV cadre and the petitiensr alene-
tr candidates was declared successful in the
I examinatien (Annexure-l): ard enr the sasis of the

sult the petitisner was duly appesinted on the

Sitapur vide Mems Ne. 8/Zxam/Cor/R/80 Sitapur

©.1982 (Annexure-2) and as such ths appsintine

~

of the pstitiener is Superintendent of Post
Sitapur. The peatitisner assumed the charee of
at Biswan Pest Qffice, district Sitapur on

an the

afer=said pést satisfacterily amnd was met communicated -any

Contd..2/-
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sdverge remarks; and frem Biswan Pest Office, the
\

f o i ;
petitioner was transferrsd te Sitapur Pest Office.
\
The Ppst Master Sitapur passed the impuened order dated

1
20.3.p985 illsedlly and areitrarily purporting to ee

\
unie*WSuh Rule (1) of wle 5 of the Central Civil

§4

‘ -
C Tﬁmpor ry Sarvice lRules 1965 which is nat

P'"

-
Saer
o e

1bolyﬂ4\l= in the case of the petitionmer. Before
passine tha impuensd srier neither any enqguirey has
ésenC%elﬁ nsr any oppertunity was eiven te the
pati#ian&r to defend himself nor he was heard im
perstn and as such there ras ezen vislatien of tre

\

prVﬁ>L)U% contained unler Article 14 and 16 cf the
\

c&msﬁituti@n of India in as much as that the impuensd
|

t&rmﬁnatimn order appears te ®a mzalafide and punitive

as yt affects the riebts sf tre petitisner advarssly,
|
()

scguse of the fact that the psrsens junisr te the

|
pstitiener namely Sri Prem 3ehari Lal,3ak> Lal and
|

f_)

SrifB 2808 Ram Astrana are still werkipe and treir
|

saryices have not ween terminatdd.
‘ “~h ve

4, | The respendents. (rasisted the
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\
patitisner with the cantentiemrs inte
in khe counter-affidavit that ths impuered order was
pasgad ey th2 cempatent autherity leeally and validly

and there ras e=en ns vielatien &f any statutery

th#t ths post Mastsr Sitapur under Wherfe "~ administr-
\

‘t%ve csntrel, the petitismer was workine was the
\
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1965, I hereby terminate ferthuith the
services of Sri Indra Mehan Singh Greup =~
'D' sitapur HO and direct that he shall
be paid a sum equivalent ts the ameunt af
pay and allaowances far a peried of sne
month { in Lieu af the pericd of netice )
calculated at the same rate, at which he
was drawing them immediately befsre the

date oh which this srder is servee on or,

as the case may be, tendered to him

( sd )
POSTMASTER
SITAPUR 261001
8. This is impmrﬁgnt t@'ﬁpint %ut that a
£, counltp, maply

perusal =+f Annexure %\sh@us that the applicant
whille werking as E.D.é:P.M. Bijwar, in the year
1980 was preceed with under/rules of E.D.AL cen=
ductl and service rules and by that eréder of Supét,
of Pest Offices, Sitapur Divisien his services as
E.D0.B.P.M., Bijuar, Sitapur were terminated w.e.f.
23,5,81 and simultaneSUSly it was specified that
this| will net censtitute him te debar his empley~-
ment|en gresup 'D' efficial in Ehﬁ Department ~frr

which he already stands qualified.

9 This is alse impertant te peint sut that
a perusal ef Annexure 2 te the applicatian transfiires

that|by the Supdt, of Pest Officey Sitapur as per
' A
mems | dated 18,6,92, the applicant was all#€:=d to

Biswan LSG UNIT against the vacancy caused due tg

L)

retirement: of Sri Ghuneo Ramg and as such this does
NI:J,"’ '

dppear tqﬂthe appOitment order as contended by the
a‘ppljcant' &”’C!Bﬂt&if............&”"
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1IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

~

BENCH LUCKNOW. <

g
\o /
WRIT PETITION No. \ / OF 1985 \
\
; }"\
‘q
2R
& Indrs Mohan Singh ....Petitioner.
_(ﬂ
Versus
Union of India & Others eeesOpp.PRrtie€s. 1
INDEX 1
k S.No., Particulars Page No.
: writ Petitien 1te 5 i
2 8. Annexure NO.1 i;' {0y

(Copy of Memo)

3. Annexure No.2

4, Annexure No.3 O, Ja
Cepy of rules : :

B Annexure No.4 Yl Z 7
Copy of termimation ; |

6o aAffidavit
7. Pover.
8. Stay Applicatien /G Sifpeer ety
)
: d P4 2! '[. D (P.L.Misra)
i 2088 Advocate
Counsel for Petitioner.
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IN THE HON 'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTING AT Luo{gii
0\
WRIT PETITIQN NO.X(P7 F 1085

Mohan
2 Indra ®%%/Singh, aged about 45 years,

son of Sri Chhatrapal Singh, resident
of village and Post Office Bijwar,
district Sitapur,
cee FPetitioner

Versus

1l Union of India through its Secretary,

Ministry of Telecommunication, New Delhi

!! 2., Post Master, Sitapur,

1 eeoe Opposite Parties,

WRIT PETITIQN UNDER ARTICLE 226

¥
! OF CONSTITUTIN OF INDI&
The Petitioner, above named, most respectfully,
begs to submit asunder:- :
t , 1. That the Pegesent writ Petition is directed
Uyl 2 <y
g-aj"v' against termination of serjfvice order dated 20,3.1985
S
M’ ) passed by Post Master , Sfitapur, terminating the
e AL

services of the Petitioner as any employee of Group D,

2. The
hat the Petitioner appeared in the

-_— // - /'examinatio
Lz 3?7{f5//7§77* .

e

held 3
at Sitapur op 26.4,198; from
amongs ¢
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E, D, Staff for promotion toc the Class IV Cadﬂi'\?

e That the Petitioner along with other
candidates was declared suffessful in the said
examination wix vide Memo dated 27.4,1981 issued by
the Superintendent of Post offices, Sitapur. A true

copy of this memo is annexed herewith as ANNEXURE No,1

4, That on the basis of the result declared
the Petitioner was duly appointed on the post of
Group D ( Class IV post ) by the
Superintendent of Post offices, Sitapur vide Memo No,
B/ Exam/Cor/ B/80 Sitapur dated 18.6.1982. A true

copy of which is annexed herewith ag ANNEXURE No,2

to this Writ Petition. The appointing authority of the

Petitioner is Superintendent of Post offices, Sitapur,

Do That the Petitioner assumed the charge of

the post at Biswan Post office, district Sitapur on
24, 6., 1982.

6. That the Petitioner has been working on the
said post with due deligence and to the entire

satisfaction of his superiors.

{ 7o That the Petitioner has not been communicated

'with any adverse remarks to indicate any short coming

) fand fault in his working,

> 18, That after working for some time at Biswan

Post office the Petitioner was transferred to Sitapur
Post office where he has been working to the entire

satisfaction of his superiors.

That central civil Services Temporary Service




V16
)

W
?"k (3.} \4¥/T(1
: Rules 1965 were issued by the Central Government and

an extract of iknxxxiﬁlRules 5 of the said Rules which

shall hereinafter be referred to as ™ Rules” is

annexed as ANNEXURE Nos3 to this Writ Petition,

104 That the Post Master, Sitapur in purported
exercise of powers under sub rule (1) of Rule 5 has
passed an order on 20, 3. 1985 terminating the

Petitiorer's services on payment of one month's pay.

// q

11. That the Petitioner has not been served
7 with the order of termination so far and he has
also not handed over the charge of the post held
by him, © true copy of thisg order, as could be made

available , is being annexed herewith as ANNEXURE No,4

to this Writ Petition,

12, That the provisions of Sub Rule (1) of Rule 5
do not authorise the issuance of termination order where
{ the work of the incumbent has been satisfactory and

post also exists,

+ 13 That the reliance of Rule 5 can only be taken
where there has been any reduction in sancticned post

and where work is unsatisfactory.

P S T That niether there has been any reduction

in the sanctioned post nor the work of the Petitioner%
has been unsatisfactory, the order of termination

is illegal and against the provisions of law,

15, That the order of termination appears to be

malafide is punitive as it effects the rights of the

Petitioner adversely.The persons junior to the Petitioner
Tamely Sri Prem Behari Lal, Baboo Lal and Sri Baboo Ram

,' )
5?? fm) '/ hﬂﬂv{éna are still working and their services have not been

t&8rminated,




‘ 5
A 9,

r‘.‘ 14 )

16, That the -services of the Petitioner can not

be terminated by invoking the provisions of sub-rule(1)

of Rule 5 of the Rules by the Post Master, Sitapur,

who is not the appointing authority of the Petitioner,

1%, That before passing the order of termination
niether any enquiry has been held nor any opportunity

to be heard 1in person has been granted to the Petitioner.

18. That the Petitioner who has attained the age
of 45 years can not take assignment else where having

become overage.The order of termination has been passed

\ // without any authority of law.
Q/ngggﬁ 19, That there has been vioclation of provisions
\ 2
*}, contained in Article 14 and 16 of the Constitution of
+
India °
20, That havirg no alternative efficacious remedy
available the petitioner prefers this Writ Petition
amongst others on the following groundg:-
GROUNDS
i& A, Because the order of termination is malafide,
A

illegal and has been passed without any authority of law,

B. Because the provisions of sub rule (1) of Rule
5 do not authorise the issueance of termination order
where the work of the incumbent has been satisfactory

and the post exists.

Ce Because recourse to Rule 5 can only be taken

where there has been any reduction in sanctiened post

and where the work of the incumbent is unsatisfactory.
D, Because niether there has been any refiuction
in the sanctioned post nor the work of the Petitioner
has been unsatisfactory.The order of teminaticn is

illegal and against the provisions of law.

E Because the persons junior to Petitiocner

ey fj— C.'yq ! ave been retained in service. 4t}kv/
Q,a’g P (A 1(



(s )
Y&

o4 Because there has been violation of
provisions contained in Article 14 and 16 of the

Constitution of India.

G. Because the order of termination appears to
be malafide and punitive as it effects the rights of

the Petitioner adv-ersely.

H, Because the services of the Petitioner can not
be terminated by invoking the provisions of sub-rule (1)
of Rule 5 of the Rules by an authority sf£xiawxiz

Lower in rank than the appointing authority.

% Because the petitioner has attained the age
of 45 years and can not take assignment elsewhere
- having become overage. The order of termination has

been passed without any authority of law.

Je Because before passing the order of termination
niether any enquiry has been held nor any opportunity

to be heard in person has been granted to the

'~ Petitioner.

h PRAYER
i The Petitioner, above named, most respectfully
o prays that by means of a writ, direction or order in

the nature of certiorari, order of termination dated
20.3.1985 passed by Post Master Sitapur, contained

in ANNEXURE No,4 may very kindly be quashed,

Cost of the writ Petition be allowed to the

Petitioner against the opposite parties.,

It is, further,prayed that by means of an
appropriate writ, direction or order such further
relief as may be deemed just and proper in the
circumstances of the case be granted to the Petitioner,

Lucknows Dated %ELF : site

( PoL., Misra)

’ : %rch i)/ - Advocate,
Sf?{" (3 VA

Counsel for the Petiticer,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW

WRIT PETITION NO. OF 1985
V4
Annexure No.3'
Indra Mehan Singh seesPetitioner.
Versus
Union of India & others esesCpp.Parties.

aBftract copy of Rule 5(1)da)Termination of Temporary Services

of Central Civil Services -'Temparary' Service Rules |
EEEXﬁ§ HQQ 3 ‘

5.(1)(a) The services of a temperary Governmemt servant

who is not in quasi-permarent service shall be liable
te termimation at amy time by a netice in writing giving
either by the Go ernment servént to the appeinting
autherity mf or by the appeinting authority to the

Governrent servant.

(») The period os such notice shall be ore

mongh;
Prmrided that the service of any such Government

servent may beterminated forthwith and on such termination

mf the Government servant shall be entitled to claima

002

Wl e TR




-2-
a sum equivalent to the amount ef his pay plus

allewances for the period of the netice at the

same rates at whiclg he was drawing them immediately
befere the termination of his services or, as the
case may be, fer the peried by which such netice

falls short of ene month.
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Tn pursuance of the provision to sub rule(1)

\
I

of vule 5 of the CC3(TS) Rules, 1965, T hereby

. /

2 terminate forthwith the services of Sri Indra Mohan
3 ot 28 : SR e L svect that |
T v?lZACJ s 3ingh Group 'D' sitapur HO and direct tnat ne
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IN THE HON'BLE HIGH QOURT OF JURICATURE AT ALLAHARAD

Y2 Y
SITTING AT LUCKNOW, <Y

WRIT PETII'ION NO. OF 1985

N — [ sl

1985 ‘
AFFIDAVIT
41/130
HIGH COURT
ALLAHABAD
MOhan
3 i
Indra P%%/Singh «sesPettioner
Versus
Union of India and another .+ :Opposite parties,
AFFIDAVIT
Mohan -/

I, Indra Rxk/Singh, aged about 45 years son of
Sri Chhatra Pal Singh, resident of village and post office
Bijwar, district Sitapur, the deponent, do hereby state

on oath as under:=-

1. That the deponent is Petitioner in the above
noted writ petition and as such is well conversant with

the facts deposed to hereinafter,

2 That the contents of the accompanyirg writ
petition have been read out and explained to the deponent

and he has under stood the same.

Fea e

- That the contents of paras 1 to {\ §
of the accompanying writ petition are true to knowledge

of the deponent and those contained in paras pgf'ﬁ/f

thereof are believed to be true by him on the basis of

legal advice,

4, “hat the contents of ANNEXURES Nos. 1 to 4

{7 Nxcala”
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of the writ Petition have been got compaired with its

v 4 origimals and are true coples thereof. \
Lucknows: Dated &z }L{/
il i Cof I/
March 27, 1985 Deponent.
Verification

I, the deponent named above, do hereby
verify that the contents of paras 1 to 4 of this

affidavit are true to my knowledge, No part of it is

( false and nothing material is concealed. so help me
‘“ A God.
—
Verified this 2’7“day of March 1985
‘i at Lucknow,

7 ) ﬂ%(/ 1

¢ o "~ Deponent,
I,/L’ JE 97:7"‘”/)/7""\"‘/( , clerk of Sri P,L. Misra,
Advocate, High Court, Iuck ow, do hereby declare that
from perusal of papers placed before me I am satisfied
that t he person making this affidavit and alleging
himself to be the deponent is that person, /
—

Qlerk

Solemnly affirmed pefore me on ) 73 @
March - 2}‘1985 at § Q*A M./BMy
by Sri Indra Mohan singh, the
deponent, who has been identified
by st1 LK SV sFe X /
ﬁ( /) Q clerk of Sri P.L, Misra, Advocate
O

Hi : ;
6 GOMMISSIONL gh Court, Lycknow

i 3&&3&\ ;’B‘““‘ I have satisfied myself by
, o

: "“‘}"‘7’ 6" -~ examining the deponent that he

“M e & A P—— ‘4
understands the congeents of this 1
writ Petition which have been {

read out and explained to me.
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IN THE HQY 'BLE HIGH QOURT OF JUWDICATURE AT ALLAHABAD

e SITTING AT LUCKXD"

r'l_\ R \
WRIT PETITION Noﬁ\.? OF 1985 i

Indra Mohan Singh .ssFPetitioner
Versus
'ﬁ: Union of Indie and another essOpposite parties
-
) APPLICATION FOR INTERIM RELIEF

For the facts and eircumstances stated

in the accompanying writ petition and affidavit

i
filed in support thereof it is most respectfully
prayed that this Hon'ble Court may very kindly
be pleased to stay implementation and operation

\ of order of termination dated 20, 3, 1985 passed
| l‘ by the POst Master, Sitapur, contained in ANNEXURE No,4

during pendency of this writ Petitiom,

It is further prayed that opposite
o parties be directed not to interefere with the
rights of the Petitioner in any manner what so ever

during pendency of this Writ Petition,

Luckiows Dated ,/f) I
March ) 9 1985 ( PoL, Misra)
Advocate

Counsel for the Petioner,
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£ India & anether

URE AT ALLAHABAD

COURT OF JUDICAT -
Y H -
BRANCH, LUCKNOW (A~
ETITION N0,.1367 eof 1985

®

petitiener

Versus
. Opp. Parties

COUNTER AFFIDAVIT
ON BEHALF OF O,Pg Ne,1 & 2

I, Ishwari Prasad Sagar, 8/0 Late Sri Net Ram

Sagar, aged sbeut 57 years , R/0 Office of the‘Superin-

tendent of Pest Offices, Sitapur de hereby selemnly

affirm and state en eath ag fellewing :-

1.

2¢

3e

the same, I am fully acquainted with the fact
of the case, I m competent te swear te this
affidavit and further state that 311 tbe alle
tiens in the writ petitien are denieg cxcept

these which are specifically admitteq,

T
hat the centents ef para 1 ef the writ peti

are net disputed,

That the centents ®f paras 2 and 3 ef the wr
petitien gre ddmitted, Further it is relevan
te mentien that the meme, dated 27.4,81 was
the sppeintment erder issued te the petitie

It is enly




eit®

ANNEXURE - 2

4,

—2- | ‘}

That the centents ef para 4 are whelly miscenceived
and the same are denied, The petitiener was net
appeinted by the'Superintenéent of Pest Offices,

Sitapilr. Under the relevant service ruleé the

'Pest Magster is the gppeinting autherity ef the

pest held by the petitiener,

The Superintendent ef Pest Offices being a

principal and supervisery efficer eof Sitapur

D tl IV
ivisien was ;ihe “r: crui t}?% autho ri tyé_ fa’.”;; ‘c’:% .ass
(Greup=D pests) (Test Categery) frem amengst the

persens working in the E,D,staff wald held en

26,4,81, This examinatien was cenducted at the

flevel of the Superintendent ef Pest Offices,

%Sitapur according te previsiens centained in

part-II ef Annexure-12 ef P&T Manual Vel.IV, .

(Kiggly peruse Annexure?l’ef this ceunter gffida=-
vit.) Under the said rules the Superintendent ef
Post Offices, the Divisienal Officer is empowéred
te held examingtien etc. for making sppeintments
te Class=1IV pests. As a result ef the said exami-
natien held by the Superintendent en 26,4.81 the
petitiener was declared successful fer Class=-IV

pest as centained in Annexure~1 ef the writ peti-‘

" tien. The petitiener was alletted te the unit ef

Inspector of Pest Offices,. Biswan vied Superinten=
dent, Post Offices Meme.Nb.B/Exam,Gr@up D'/80
centained in Annexure~2 te this counter affidavit,
The petitiener was reglletted te Biswan Unit viée |
Superintendent Pest Offices Memo,Ne,B-Exam/Cerr E/
80 dated 18.,6,1982, Kindly peruse Annexure-3 te
Fhe ceunter affiaavit.}The Superintendent, Pest

bffices, Sitepur is the autherity cempetent te

contd. o 3
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erder such alletment ef candidates in Class-IV

(Greup D categery persemel), Under the scheme cen-

tained in schedule-3 of the relevant service rules

the Superintendent ef Pest Offices, Sitapur is empe=-

wered te make such alletment., The appeinting autherity

of the petitiéner was the Pest Master concerned under

whese administrative centrel the petitiwnér Was

alleted eor p;sted. All these decuments including

enclesure-1 ¢f the writ petitien weuld ai:nkit;ake

it amply clear that the petitiener's sppeinting

autherity was the Pest Master and het the SUperinten-‘

dent of Pest Offices aé alleged by hime

The annexure ne,2 te the writ petitien ts an

alletment order and net the gppeintment erder issued

—

by the Superintendent ef Pest Offices,Sitapur te
allet the petitiener te Biswan L.,S.G. Unit under the
qcharge ef the Sub Pest Master, Biswan ( Appeinting
| Autherity) as s@ecified in schedule I A te P&T Manual,
iVbl.III(Annexure-Sl The Superintendent eof Pest Offices
have full pewers te transfer any efficial belew the
lewer selectien grade from ene effice te anether in
the divisien and aiso has pewer te transfer the
efficials by mutual exchange. Accerdingly, the peti=-
tiener was transferred te Sitaspur Head Pest Cffice
(New Unit) under the charge of Pest Master, Sitapur.
The petitenershas himself seught his transfer te
new unit i.é. Sitaspur Head Pest Office under rule 38
of P&T Manual, Vel,IV by way ef mutual exchange and

it was sppreved by the Superintendent, Pest Offices

vige Memo.No,B~8 Gen. dated 26,9.83(Kindly peruse

Annexure Ne.6) The petitiener assumed charge in

Greup-D pest en 1,10,83 in his new unit, Sitapur
| his
Head Office where the Pest Master, Sitepur was

C‘ﬂtdo ® 4
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11.

. mutual exchange with Sri Mullu Rgm with the clear

(25
S

- 4

Appeinting Autherity wee.f. 1,10,83 as specified in
Schedule-%t-A of P&T Manual, Vel.,III, The petitiener
was transferred te Sitspur Head Pest Office (New

Unit) under rule 38 ef P&T Manual, Vel,IV by way ef

conditiens that he will net be permitted fer repat=-
rigtien, In view of these fgcts the Pest Master,
Sitapur Head Pest Office was appeinting autherity
of the petitiener in the New Unit, whe has issued the

orders fer terminatien ef services ef the petitiener,
That the centents ef para-5 are admitted,

That the centents eof para-6 as stated are net admitted
The werk, cenduct and perfermance ef the petitiener

was net satisfactery.
That the centents ef pars-7 as stated are net admitted,

That the centents ef para-8 as stated are net

admitted,
That the centents ef para-9 need ne cemments.,

That the centents ef para-10 are admifted.

That the centents eof para-1l are net admitted, The

der of terminatioen became effective when it was
or

ued and went eut of the centrel

ti
autherity when the same was put in cemmunica

ef the signing

iss P

réer
the petitiener, Hewever, in cempliance ef the e

ef the Hen'ble Ceurt the petitiener has been

contCe o S
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12,

) 13,

14,

15,

~5~

reinstated in the service,

That the centents ef para 12 are whelly miscenceived
and the ggme are net admitted, The petitiener was a
temperary empleyee enly and his services ceuld be
terminated at any time witheut netice by the sppeint-

ing autherity,

That the centents of para 13 are miscenceived and the
same are net admitted. The petitiener's temperary
services were terminated under terms and cenditiens
of service and in accardanée with the relevant

service rules,

That the centents of para 14 as state are net admi-
tted, The petitioner has accepted that he misappre-

priated the money received by the Gevernment.

That the contents eof para 15 are whelly miscenceived
and the same are denied, It is submitted that persens
junier te the petitiener were net invelved in any

misapprepriatien case,

That the contents eof para 16 are misc@nceived and
the‘same are denied, The Pest Master, Sitapur, under
whese administrative centrel, the petitiener was
working was ihe appeinting autnerity of the petitioner
and as such was the competent autherity te pass the

terminatien erder,

That the centents ef para 17 are misconceived and the
same are not admitted, Ne such precedure is required

te be follewed under the relevant service rules

te the case of the petitiener.

spplicable




Py
18,
\' 19.
X

20¢

™ -
21,

7 X
S

-6 =
That the centents of para 18 are net admitted, These
facts are irrelevant te the subject matter under
issue, The erder of temmination has been passed by
the sppeinting éuth@rity, competent te pass the
erder of terminatien,
That the centents of para 19 are miscenceived and
the same are denied, There is ne vielatien ef

Articles 14 & 16 eof the Constitutien eof India,

That the centents of para 20 including greunds A te
J are denied, Nene of ihe grounds mentiened in this p
para is tengble in the eye of taw.’The prayer clause
is denied. The petitioner is net entitled te any ef

the reliefs claimed in this writ petitien,

That the wrﬁfﬁéetition is based en whelly miscen-
cgiveé greunds. As mentiened in the feregeing paras,
the Pest Master, Sitapur was the sppeinting sutherity
of the petitiener, The petitiener has, in fact, trieg
te cenfuse the issue, The Superinteneeht. Pest Offic-
es was not‘appointing autherity ef the petitiener,

He was supervisery administrative efficer ef Sitapur
Divisien, since the recruitment was already en
divisienal level, Theréf@re the erder centained in
Annexure-l of the wr;t petition was issued under the
signature ef the Superintendent., Under the relevant
éervice rules, the pmwérs eof asppeintment/terminatien
have been conferred on the Post ﬁaster in Selectien

Grade enly fer their respective etffices.

That the werk, cenduct and pertermance ot the

contd, .7
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petitiener was unsatisfactery. The petitiener was
a persen of doubtful integrity. He was unfit fer
further retentien in the service of the department
as the charge of misgpprepriatien of Gevernment

meney was preved,

That in fact the petitioner's premetien in Greup-D
(Class~-1V) éost was irreguler and impreper. The

. petitiener while werking as extra departmental
branch Pest Master at Bijwar in district Sitapur

- had misspprepriated a sum of Rs, 2,100/~ from Bi jwar
| Savings Bank Acceunt Ne,906693. Kindly peruse

[
Annexure N‘o-’(A) & !(B).

That in view ef the ghove facts, the petitiener
had therefere lest the greund fer empleyment in
the premoted pest that is group'D' as seén as he
wag ceased te be in service we.e.f, 23.5.81 en the
pest ef E.D}, B.P.M, Bijwar by punishment erder
dated 27.,5.82, However, the petitiener was realloﬁi
te Biswan L.S.G. unit by the recruiting autherity
i.e. Superintendent, Pest Offices, Sitapur vide
Memo, No,B-Exam/Corr.D/80 dated 18.6.82.%§uzﬂmnfu
(Kindly peruse Annexure Ne.3) where the petitiener
assumed charge of Group'D' pest en 24.6.82. Further
the petitiéner seught his transfer te new unit,
Sitapur,H.P;O. under rule 38-ef P&T Manual,Vel.IV
py way of mutual exchange and it was sppreved by
the Superintendent ef Pest Offices vide Meme.
Ne.B-8/General dated 26,9.83 and the petitiener
assumed charge in Greup'D' pest en 1,10,83 in his

new unit, Sitepur Hegad Pest Office, The petitiener

was initially unfit and unsuitable fer being

lcgnéd. . ¥
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. ANWEXURE-8

25,

*flﬂn A\ g

~ Sitapur te take suitable actien in the matter in

-8_

premoted en the pest in' April, 1981,

That later on it was breught te the knewledge of the
Pést Master Genergal, U,P. Circle, Lucknew threugh a
complaint that tee much leniency and undue faveour

was shown te the petitiener by the disciplinary
autherity(Superintendent of Pest Officer,Sitapur) in
deciding the case vide Memo,.No ,F=1/81=82 dated 27.5.&
against the petitiener wﬁw while werking as E.D.B.P.;i
Bijwar had misspprepriated a sum of Rss2,100/= frem
Bijwar S.B, Acceunt No,906693, The whele matter was

carefully considered by the Pest Master General and

he had directed the Superintendent ef Pest Offices,

accordance with‘law.‘H@wever. it is relevant te
mention that this enquiry was a fact finding infermal
canfiéential» departmental ¢’nquiry. All the cerrespeni;
dence between the twe efficers had remained on the
confidential official records. Since the petitiener's
initial asppeintment was irreqular and unjustified

as alse unwarranted, it eught net te have been done,
in view éf the doubtful integrity ef the petitigner.
Thg'métter was considered by the sppeinting auth@rit§’
;Iﬁce_the petitiener was a temperary empleyee enly

and was unfit and unsuitable fer retentien in the

services, his services were terminated ih accerdance

with the terms and cenditions ef service and relevant

service rules,

That it is pertinent te mentien that the petitiener
st the time of his appeintment had submitted decla--

ratien form in which he had accepted the terms and
‘ He knew it well that the

conditions of employment.
petitioner’s appeintment was purely temporary and
contd. 9
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VERIFICATTION

I, the abeve named depenent de hereby verify
that the contents of para 1 of this counter affidavit
are true te my knewledge, these of paras 2, 3, 4, 5 te
19, 22, 23, 24. 25 are based on the infermatien derived

from the efficial recerds, which I believed to kawx= be

\1 true and these of paras 20, 21, 26, 27, 28 are based en
legal advice, No part of it is false and nething material
has been concegled, Annexures 1 te 11 are kke true copies
of the eriginal decuments.

o Se help me God. L‘,

' 2)11,,4 au
LUCKNOW : DATED — 2
e ONER TN 2pril 17, 1985 , Depenent

I identify the depenent whe
has signed before me,

(Rekesh Sharma)
Advecate

Selemnly affirmed befere me en //, Hy(>§
» at /[,3b a. .//M bY Shanc Pex yu/ %\j
the depenent is identified by «ﬂgle Sharnun$
Y~the clerk ef- lhri~RakeshrShﬂth,Adv.cate H
I have satisfied myself by examining the
depenent that he has understoed the cen-
tents ef this ceunter affidavit which

J
A~

have been read eut and explained by me.

/;;
M - o
H s,
i’y 1amwﬁ4

) Yath Commisasait
ol { L) .k’ Bend “)

Eé/ iss” Ty ST
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IN THE HDN'BlT‘iE HIGH COURT OF JUDICATURE AT ALLAHAB
' LUCKNOW BENCH L UCKNOW.

‘ LR O O

|
CIVIL MISC h{RIT PETITION NO. 1367 /. OF [/ 1985
‘ ‘

INDRA MOHAN %INGH L PETITIONER.
| VERSUS.
UNION OF INoﬂA LUATHERS . (5. .% OPP s*PARTIES.

i

|

1

1 253 o
] s

APPENDIX NO. 12 “C&\)ﬁ_

PART 1L

" Rules for the recruitment to posts of class IV servants in all Branches of the

. Posts and Telegraphs D
' peons whose age at the
A qualified boy peon

indian Posts aﬁzd Telegraphs Department (excepting Munshies)

1. Appointment to posts of class iv servants in all Branches of the Indian
%partmem will be made preferentially from qualified boy
time of apgaintment is not less than 18 complete years.

ill be eligible for appointment to a class IV servant's

post in any ome reeruiting unit of any Branch of the Department within the

~same divisional area, which he may elect. Qualified boy peons of the sanw

regarding communal re

unit shall have preference over thgse of the other units qualifying in the same
vear, As soon as a bay peon qualifies for such appointment, he will himseif
apply through the officer ‘under whom he is serving to the appointing officer
of the recruiting unit elected by him for a post of class IV servant. The officer
under whom e ‘is serving will note in the register of selected boy peon candi-
dates, the nuniber, date and address of the letter forwarding the application, the

‘date of passing ‘the test and the number of marks obtained. The appointing officers

concerned will register the applications of the qualified boy peons and inform
the latter through the officers under whom they are serving, that their. applica-
tions have been registered. If a qualified boy peon subsequently changes his
mind and applies for promotion in some other recruiting unit within the same
divisional area, the request may be granted with the concurrence of the appoint-
ing officers concerned and approval of the Divisional officer ‘or officers con-
cerned. In that case his name will be removed from the waiting list of the
recruiting unit- previously elected by him, and he will be treated as if he had

not previously applied for a class IV servant's post.

Note.—Candidates for appointment asetask work messengers in offices re-

. Aferred to in Rule 511-A of this Manual are-required to possess bicycles of their

wn and to maintain them in serviceable condition for the due performance

' —8f the duties required of task work messengers.

, \
2. When the number of qualified boy peons on the waiting list of a re-
cruiting unit is found by the appointing officer concerned to be not sufficient

f to fill all vacancies, permanent and temporary, expected to occur during the official

year, he will recruit adult outside candidates whose age at the time of the
recruitment is not less than 18 completed years and not more than 24 years,
and who are able to pass the test laid down for qualified boy peonships. No
uch candidate will be selected unless he has actually passed this test, The selection
will also be subject to the strict observance of the orders in force at the time
esentation in the services. ;

“Note 1.——Candidatk runners should possess the same qualifications (includ-

" ing the age limits of 18-24 years) and will be recruited under the same terms
/ and conditions -as are applicable to thé recruitment of Class IV cnmloyecs. Fur-
" ther all Class IV employees will be liable to be transferred to posts of runners

as and when the exigencies of services require, Thus in effect, recruits to these
two cadres will be interchangeable.” _

|

| ; e
This amendment taﬂces effect from the 10th January, 1957.
Norte 2.--See Note blelow Rule 1.

3, The number of adult outside candidates” to bcAse_lected is left to_ziw
discretion of the appointing officer subject 10 the restriction that the number
selected in any one official year does not exceed the difference between 0@
number of expected vacancies during the official year Pnd the number of qualis
fied boy peons on the waiting list.

M/
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S 4, An unqualified candidate, whether boy peon or outsider, who has been
allowed to work temporarily as a Class IV servant, will have no claim whatso-
ever to continue or wdrk again in such a post without fuldiling all the condi-
tions applicable to such appointments. -« :

‘ 5. A register of qualified candidates for posts of Class IV servants (qualified
. i boy peons and adult| outside candidates) will be maintained by each appoint
D . ing officer.

The register will contain the following particulars : —

(i) The n mes with community of the qualified candidates (hoy peons and
outside candidates) awaiting appointment to the Class IV service in
the recrniting® unit to which the register relates, The names will be
arranged in the order in which they should be offered appointments to
the Class IV service. This order will be determined by the following
principles ; —

j ‘ (@) Qualified boy peons and adult outside candidates < uniered in the re-

- ~ cruiting unit concerned in a particular official yesi will rank senior to all |

qualified boy peons and adult outside candidates registered in that

unit in a subsequent year ;

(b) Qualified boy peons registered in the recruiting unit concerded in any
one official vear will rank senior to all qualified outside candidates
1 registered in that unit in the same year ;

x ' {¢) Qualified boy peons registered in the recruiting unit concerned in "
% same official year will have their names arranged in the order §
which their applications for promotion in that unit were registered
and .

CAONER BN (d) Qualified outside candidates registered in the recruiting unit cor
oy e WO cerned in the same official year will have their names arranged }f
' cording ta the dates of receipt of their applications, subject 145
el \ strict observance of the communal orders and to preference 14 &
\ sons of deceased, retired and serving officials of the Departmenf™

o
= q,‘.‘r-l)'&ﬂ‘%‘f”" .
ey

P

AR

(i) Whether the candidate is a qualified boy peon or outsider.

i -} Gi) Date of registration of application in the case of qualified boy
,\4 TP / or date of receipt of application in the case of outside candidates™
‘ A e P Pt A ,y" - ‘l 4 . “

N ey TR (iv) Date of birth. . '":
(v) Educational and other qualifications.

(vi) The initials of the appointing officer.

{vii) Aggregat‘e‘period of temporary employment as Class IV servant dujng
each official year (to be noted at the beginning of April).
(viii) Remarks on work, conduct, attendance, etc.

(ix) Date of permanent appointment as Class [V servanis and particulars
of the office or section to which appointed.

/ ~ Note.-—Items {vii) and (viii) will be fitlled in from time to lime by the ap-
91 Ul g pointing officer.

/“"'—? 'ﬁ All appointments to the class 1V service, of both qualified boy peons and
0?

outside candidates, in substantive vacancies, will be on probatias tor oue year.
Any candidate whether departmental or outside, who proves himself ursuitaiie
during the period of probation will be reverted to his former post, or dischaged
from service, as the cise may be.
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SECTION VI
PROMOTIUN PROSPECTS

(1) PROMOTION TO GROUV D' TEST CATEGURY 1+ Under the '.‘.g‘"-
rules, recruitment to Group 'D' test category posts is made on

the basis of literacy test from the foldowing cetegoriest~

(1) Non-test category Group'D' staff

(41 )Casual Labourers

(§11)ED Agents

(iv) Nominees of smployment Exchanges. .
X Recruitment from the next category is to/made only
uh‘“athar- is no qualified parson avallable in any of the
highar category or categories, The qualifying marks in the
literacy test are 50% in each paper. The reduced stendard of
33% is appliceble to SC/ST candidates. If the numsber of

\\ijgunllficd candidates is more than the number of vacancies,
the candidates are sslected on the basis of marke obtained

9,
\

in literscy test up to the numbar of vacanciss. No waiting
1ist is maintein d. The inter se senjority of the celected
cendidates is detsrmined as per the length of service in that
category. The inter se seniority of the outside cnndidat-i

J 4w determined as per the marks of thes candidates in the
literacy test.

3. The ED Agontl‘uho have put in three years of service
igs ED Agents and are below 42 years of age (47 yeare for $C/87)
& are also allowed to appear in the literacy test, If the nuaber

e @f qualifisd candidates is morz than the number of vacancies,
L»;‘;fﬁﬁf:thiﬁcandid.t-t are sslacted on the basis of merit in the literssy
;{:V ... test up to the ausbsz of vecancies and no weightege is glven in
ff?}uuch cases to total length of service as £ED Agents. Thae candidet~
NX“V uho have put in lesser service s ED Agents but who have
'“”"‘ﬂﬂ*5£9"3 more sarks in the literscy test than ethar D Agents,

with/longer years of ED service, sscure sppeintment to Group'0’
‘ww;';‘ "épdf. in preference to the ED Agents with longer years of service
Nﬂ.“wﬁihia resulted in disconténtment amongst ihe ED Agents, with
longer years of ED Service. It has, thesefore, besn decided that
the literacy test for abscrption of non-tast tategory Grau?‘n’
officiale,£0 Agents and cesual labourers to test catsgory Group
'D' posts, should continue to be. a qualifying test ss at proesent

snd the present orders about the priority to different eatesgories

{

’J(%npﬂx\b7ﬁ@ould continue. But when ths number of guaslifisd candidatess In

_—"  any category excseds the nusber of vacencies the candidates shou=
xa be selected not on the basis of the number of marks securad

{n the 1iteracy test, but on Ui Beats of totel langth of onfs &

{n sach cateqory namely,

- < {" ‘5‘ x4 : ‘L v L* " " e
nonetest category &Y \gants and casual
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD é;/

L UCKNOW BENCH LUCKNOW. | "/ég
CIVIL MISC WRIT PETITION NO. 1367/ OF ¥ 1985
INDRA MOHAN SHINGH ... ceee PETITIONER,
Vs,
UNION OF INDIA & OTHERS S e wa OPP. PARTIES.

ANNEXURE. .20. 2

INDIAN POSTS AND TELEGRAPHS DEPARTMENT.
-OFFICE OF THE SUPDT. OF POST OFFICESYSITAPUR DIVISION,STP,

Memo No. B/Exam=Group 0/80
Dated at Sitapur the, 23.5.81

Tha cendidetes selected for Class IV cadrs(test
category) vide this offce memo nao. a:ieven dated 27.4.81
are hereby alloted to the units noted against each. Due
regard to the appointment of $/C canadidate according to
special roster should be ﬁ%pt‘in vieuw, ‘

S.No.Roll No. Date of Name & designation Whether Unit to which
birth. . of the official. 0/C,S/C,S/T alloted. g2

1e4,39 Sri Yar Ali EDDA HO/0/C IP0s Sitapur
(North) sub.dn.
27.7.39  Sri Pramood Behari EDM 0/C -do-
Hargaon,
18.7.43  Sri Prabhoo Dayal EDR S/C . =do-

Behat Gaur,
449.41 | Sri Kenhaya Lal EDNMP Terwa 0/C IPUs (Central)

Sitapur.
15.8.38 Sri Indra Mohan EOBPM 0/C IPOs Bisuan
Bi juar .
1¢1.43 | Sri Lal Behari EDBPM 0/C  1IPOs(South)
Parsahra Sitapur. ;
JeTe42 Sri Baboo Ram Asthana o/cC Office of the
EOMP Pichhaura SPO's Sitapur.
sd/- 1I11.

(Tufail Ahmad)
Supdt.of Post Offices
Sitapur Dn. 261001.

Cppy to:i-

1=7. Officialsconcerned o
8=14, PM Sitapur and IPCs in the division,

15-20. 0/C andQS pare.
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L UCKNOW BENCH L UCKNOW .,

) CIVIL MISC WRIT PETITION NO. 1367 / OF / 1985
INDRA MOHAN SINGH I S PETITIONER.
Vs, i
UNION OF INDIA & OTHERS  weee  oes. OPP. PARTIES.
&
_ANNEXURE 35 3
INDIAN POSTS AND TELEGRAEHS DEPARTMENT. |
. | OFFICE OF THE SUPDT. OF POST OFFICES3SITAPUR DIVISION,STP.
»
MEMO No. / B-Exam/ Corr D/80
> UDated at Sitspur the 18.6.1982

Shri Indre Mohan Singh Ex. EDBPM Bijjuwar(Sitapur)
A and approved candidste for Group 'D' cadrs is hereby
allotted to Biawan LSG UNIT against the vacancy cesused
due to retirement of Shri Ghunnoo ﬁam;
This is in partial modification of this office
memo no. even dated 23.5.81.

C;d/- IllEo

( £ Supdt. of Post Office
4 Sitaspur On.
A Pin - 261001
4 Cppy to:=-
1+ Shri Indra Mohan Singh, Ex EDBPM, Bijwar, Sitspur,
Village and Post Bijuwar, Sitspur.
2. The SPM, Bisuwen LSG, Sitspur.
3.The IPOs, Biswan( Sitapur)
4. The P.M, Sitapur. T N ‘
6 ® Sp 8 : i
ix\ \ f lfj
L\ ¢ AR M
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below the lower selection grad:
frsam one ofiice to another in the
division in the same time-scale
of pay, = for 198

3. Power to wansfer by | way
of exchange ol officials on the
same time-scale of pay helow
the Lower Selection Grade from
ane division to another within
the Gircle provided that (1) the

% Wi

4 W@g’ L[

{ Rule 37 of the P, & T. Manual, Volume 1V .}

Full powers subject 1o the conditions:

(h)  that no extra expense 1o the State is
mvodved '
(2) that the initial pay on tansfer is fixed

under F.R, 22;

oy : ; / :
; IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABA /ﬁ
' LUCKNOW BENCH LUCKNOW.
) Ce oo 0enve
CIVIL MISC WRIT PETITION NO. 1367 /OF / 1985
&
VERSUS,
4% o
P
ANNEXURE ., 4
\ )
A SCHEDULE No. 3
Schedule of Administrative Powers of a Senior Superintendent and
Superintendent of Post Offices
-~ R s e R
Appolntménts, Penalties and Appeals
| (See Schedule No. 1)
)’ Leave
\ Nature of power Extent of power
I, Power to grant leave |to May grant leave other th: n special disability
Selection Grade officials and leave not exceeding four months,
b(hdais of the Inspectors of Post [ G.h., M.F., Endorsement No. 7 (1) E, 1V/38, dated
p Offices Grade, 11-1-58.]
A Power to grant leave to Wireless May grant leave other than special disability
A Licence Inspectors. leave, not exceeding four months. o
[G.1, M.F., U.O. No. 4206-E. 111 (B) /65, dated 26-7-65. )
/_—i‘-- % »
7 ONER \\\ 1-A. Power to fill officiating Full powers provided the vacancies arg not af =
Pl “.yavancies in the selection grades more than four months gduration.
&r’ and\the grade of Inspectors of [ G.I, P. & A Deptt. Meworandum No. E. 202-1/43,
< ( Post ®ffices. dated the 11th August, 1944, ]
& o Tl 5 1
4 A i-l&.i!’owcr to fill officiating Full powers provided the \aca.ncic.s are not
e / Vagandies in the grade of Wire- of more than four months’ duration.
) Jes-Tagence Inspectors. G.I., MF, U.O. No. 4206-E, I (B)/65, dated
L ~~"=r»«e»l7iw | 26-7-1965. 1
A\ -{’*_'_ , 94 ) vr‘#
h \' o o L / & Transfers
5 ;, ALLAY _# :
\::,(*“ 2. Power to transfer any official ~ Full powers,




FIQ

b o
SCHEDULES OF ADMINISTRATIVE POWERS 27
A
Nature of power Extent of power
Postmaster-General has  not (3) that the seniority on transfer is fixed
speeially ardered one or the according to the Rule 38 of the Posts and
other »f the offictals 19 work in Felegraphs Manual, Volume IV
the i + frey hich ; ; ; )
i, t:t: st!\a‘t'at "fi"““ :’" “|‘u:;h"(‘3 (4) that a declaration is obtained from
FEil L ¥ an L 4 * s \
) i el Py s il \&/ ih® officials agreeing to the conditions
the consont of the other Superin- (1 to (3)
rendent concerned is obtained. e
Nove.— The Superintendents  have been

§. Power (0 accept resigna-
ton of an othcial

5. Nuai ,brm!-d :

6. Power to fix scale of fees

o he eharged by professional

y X etter-writers and to lease out

right to use posi office premuses

for the purpose of carrying on

the business of professional
letter-writing.

A

7. Power o inspedt books andd
aconunts of the subdaccount de-
partment of first class head offices

#. Power to verily balance:
<, of firstclass head oftiwes,
A AONER po Ny w4 Power w take possession of
e iab ) el ~ & Wrecords of post offices.
} »\ 5

0. Power 1o grant casual feave.

1. Power (o execule and
a contracts on behalf of the
t‘p.u'lmrm

Vi . , {2. Powel to | countersigi
“\» ‘7-;,,'3;" mdents  for medicines  to b
N g obtained from the Goyernment
Medical Stores, Madras, o

supply, tree of charge, to po ta

officials employed in the excep

tionally unhealthy |places, m QK

Madras
in  paragraph
; {elegraph

hs nentioned
i65(1) of the
Manual,

(arcle,

oals  and

Tolume IL

«LQA JJ\% t‘“‘ﬁ
T

authorised to transfer Lower Selection Grade
officials also within their divisions,
{DG,P. &T. Letter No. 99/1{57-5PB, dated 28-2.58. }

Resignations

May accep! resignation of any one whom he
is authorised to appoint.
{ Rule 158 (1) of the ¥, & T. Manual, Volume I1. |

Miscellanecus

Full powers.

, Full powers.
[ Rule 102 of the P, & T. Manual, Volume VIIL. §

Full powers.
{ Rule 102 of the P. & T. Manual, Vohane Vitl, }

Powers as defined 1 Note below Rule 102 oi
ihe Posts and Telegraphs Manual, Volus
V1t

Powers as defined in Rules 99 to 102 o1 the
Posts and Telegraphs Manual, Volume 1V

Powers as defined 1 Chapter IN of the Posts
and Telegraphs Manual, Volume I1.

Full powers, subject to the condition ihat the
supply of the medicines indented for has been
approved by the higher authority

{ Rule 165 {4y of the P. & I, Manual, Volume 11. §
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b IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
L UCKNOW BENCH L UCKNOUW. f///q;
0o 00000 0 })’lg’;
"CIVIL MISC  WRIT PETITION NOC. 1367 / OF / 1985,
INDRA MOHAN SINGH ceeene PETITIONER.
VS.
UNION OF INDIA & OTHERS & S e OPP. PARTIES,

ANNEXURE ... 6

INDIAN POSTS AND TEL LCr APHS DEFHRTPE“T

OFFICE OF THE SUPDT. OF POST OFFICE®, SITAPUR DIVISION
; 261001

Memo No. B- 8 / Genl,

Dated at Sitapur the, 26.9.83

Under urle 38 of P&T Man. Vel. IV tranafer of
Shri Indra fMohan Group 'D' Biawan by way of mutual exchange
e with Shri Mullu Ram Goup®D" Sitapur HO is hereby approved

on the following conditions.
1. That they will not be entitled for any TA and 301n®mgt1me
2. That the auniority of the officisals in the new unit of
transfer will be fixed strictly in accordance with rule
r 38 of P&T Man. Vel., IV,
- | 3. That they will not be permittéd for repatriation.

- Sd/-

3uodt. oF Post Officer

Copy to:=-

192, The officdals. oncarned. —

344. ThE p/FS. g ' cTINF 2 ‘.‘m*\.\

5. The PM Sitapur for nfay. ‘1;'\&

6. 0/C %3 : ( \

& Spare. k'” _A1§3l&/ 3/
- (7/‘//u

8. SPM Bisoodn for \ W, ‘ Ry
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) IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
’ LUCKNOY BENCH LUCKNOL. ¢
sev 0 oo /”1
7

CIVIL MISC WRIT PETITION NO. 1367 / OF / 1985

INDRA MOHAN SINGH - PETITIONER,
UNION OF INDIA & OTHERS- ..... OPP. PARTIES.

ANNEXURE .. 8

INDIAN POSTS AND TELEGRAEHS Jii.xTTE“T
OFFICE OF THE SUPDT. OF POST OFFICES SITAPUR DIVI

S —— el r—.

MEMO No. F-1/ 81-82
deted : Sitspur ¢ the. 27.5,82.

Sri Indra Mohan Singh, EDBPH Bijwar was proceeded against
under/rules of EDAs conduct and service rules under this office
Memo of Even No.dated 14.5.82.

+ Sri Indra Mohan Singh ues working as EDBPM Bi juwar on
1.10.80 and 23,10.80 Sri Jawahar the depositor of Bijuar,
S.B8. Account No. 906693 tendered Fs. 100/-(0One hundred only)
and Rs. 2000/~ (Rupees two thousand only) respectively on the
aforesaid dates for depositing the sims in his Pass Book. Ehe

entries of these deposits were made by Sri I.M.Singh, in the

pass book of a/c No. 906693 on the dates mentioned above but
he failed to account for this amount in the Post Office Account
thus Shri I.M, Singh contravene the provision of Rule 13 (3)
of B.0. Rules. '
The above statements of allegation was delivered to Shri
I.M. Singh on 15.5.82 and he submitted his defence dated-pil-
A N which was received at this office on 25.5.82 in his defence
| | ‘>qr1 Indra Mohan Singh accepted the c“graas levcllcd against
him and narrated that due to domestic olsuuroancrs the :mognt
of deposit Rs. 100/-(0ne hundred) and Rs. 2000/-(Tuo Thousand)
fﬁ“¥€§ only could not be taken into Post Office Account.

K . OROER
e ~OR0CR

I have gone through the whole csse record and documents

and the written steatement of defence dt. nil=received on

25.,5.82, The official has accepted the charges levelled against
him, He has explained his dearranged state of mind owing to
wieiuwhich the only mistake rela ting to non-accounting of Rse¢2100/

in 5.8, Account No, d 906693 took place. The official has put

in about 20 years of service in the department as ED BPM
\ gy W L
=

and thus Keeping in vieuw his long service in the department.

He deserves sympathetic consideration for the lapses on hispart.,




e ——

56

R f} (L’
1

I, Tufail Ahamad , Supdt. of Post Offices, Sitepur Diwision,
thus hereby order that his services as ED BPW Bi jwar Sitapur

may be terminated W.0 .F., 23,5.81 but this will not constitute |

icisl in the 1
department for which he already stands qualified.

-

him to debar 'hils employment on Group '0' of

: Supdt. of Post Offices,
k‘ Sitepur )ivi?ion,
\ y ,~,\,£,J.<! [ lr"-?_b"!D ,}.
- o LN ( i
\ <"\ - _
\ Copy to:is
r 1 Sri I.M.Singh, ED BPM (Put of duty) Bijuer.
2. é_:.];‘. ilt:—’pur.
3. Io}" DG’ altﬂpul‘ :)Outh.
. » Establishment-V, D.0.Sitspur.

PeFe in 'A' Branch D.B.Sitapur.,

0ffice Copy.

4+
N o O
.

Spare —-=------- IP0 Biswan-Sitapur,
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) IN THE HON'BLE HIGH COURT'OF JUDICATURE AT ALLAHABAD j;/

L UCKNOW BENCH LUCKNOW. :j)

CIVIL MISC WRIT PETITICN NO. 1367’/ OF / 1985
INDRA MOHAN SINGH e e e s PETITIONER.
Vs,

UNION -OF INDIA & OTHERS eecee OPP. PARTIES.,
ANNEXURE+.« 9

DECLARATIBNS TO BE OBTAINED FROM CANDIDATES ON F JRST
APPOINTMENT, :

I hereby certify that I am an Indian National & native

> of India.
I slso declare that I have never been announced unfit
for Govt. employment by Medical or anynother authority.
. Attested by; Sd/- Ille. Sd/- Ille.
P2 Post. Master Sitspur Signature
Pin 261001 , Place: Date:

I hereby declare that I am not alowed to join any
educational institutions without ob§aining prior permission
of the Competent authority in the department.

/
Attested by Sd/- Ille. Sd/- Ille. Sd/- I1l.
Post Master Sitaspur Signature Date
Pin 261001 Place:
f « TS EEmEESETEST S RT T T R
A I, Indrs Mohan Singh do swear that I will bg faithfull
A
e and bear true allegiance to India and to the constitution
3 .~ 7% . of India as by laus established and that I will loyally
/3 % carry out the duties of my office, so help me God.
| | Attested by:  Sd/- Ille. ' sd/- Ille. Sd/-
a\ ' Post Mster Sitapur Signature . Date:
Rl Pin 261001 Place

I do hereby declare that I have read/had explasined to
me the Centresl Civil Services (Conduct) Rules 1964 as amended
from time to time & d thoroughly understood them.

Attested by: - Sd/- Ille. sd/- Ille. Sd/-
Post Master Sitepur GSignature - Date:

Pin 261001 Place;

1 do hereby declare that I have read the Govt. of Indi
Orders contaired in communication No.ESB/124-7/40 dt. 9.5.41
:\JOWMQ from the Sec§. to the Govt. of India Deptt. of Communication
( 1D (P&T), Simla to the D.G.P&T, New Delhi regsrding indebtedness
&Q\%A and insolvency of Govt. servnts. The communication that any

officials who engages himself in money transaction of

o




officials who engages himself in money transaction of
discreditable nature to allow himself to fail into & hopeless
stage of indebtedness or volunatrailly contracts debts or
obligations which he is unable to meet or is arrested for debt
or who resorte to the insovency court for the purposes of
decleriibg himself insolvent will akso render himself liable to
dismissal. I fhoroughly understand these orders of the Govt.

 Attest by: | Sd/- Ill.. sd/- Il1, Sd/-
Post MasterSitapur Signature Date:
Pin 261001 ~ Plece

I Indra Mohan Singh declare as under
ii That I am unmarried/ widower/uvedow.
130 That I am married and have only one spousel living.
iii) That I have entered into or contrscted a marriege with
a person having no spouse living.

iv) That I have entered intoc snd contrzcted a merriage with
» an-other person during the life time of my spouse '
‘ Application for graent of exemption is enclosed.

2, I solomnly affirm that the above declaration is true
and I understand that in the event of t'e declaration being

~ found to be incorrect after my appointment I shall be liable
S to be dismissed from service.
Attested by:  -Sd/- I1l. Sd/~- Ill. Date
Post Master Sitapur Signature
Pin 261001 . Place:

I do bereby declere thst I have read the Indian Telegraph
Act, the Indian Offical Secrets Act and the Govt. Servants
/ conduct rules and clearly understand that I become liable to
the provisions and penal ities therein on bing appointed zs
.signaller in the posts and Telegraphs Department.

e Atitested by:  Sd/- Il1. | '5d/- I11. Date.
' ) _q\‘ = B . o )
oo 3 N - Post Master Sitapur Signature
;”j‘ » ZAY Pin 261001 Place

. TP ks st A T S e - - .

“/( /. Q (FOR TEMPORARY STAFF ONLY)

'ﬁ%ﬁﬂTQK 1; I understand that my employment under Govt. is temporary

- ;iﬂ and that my services may be terminated at any time after notice.
for a2 period of not less than thirty deys but without any

v &

‘oo %) reasons being assingned. I agree that if I wish to resign my

employment I shall give notice in writing for s period of not
less than tﬁirty days of my intention te resign or in default,
forfeit to the President of India, such sum net exceeding my
pay for ona;month as the eppointing authority may fix.

Attested by:  Sd/- Ill., Sd/ - Date:
‘ Post Master Sitapur Signesture
 Pin 261001 Place:
wbh |
2415///”///’
S | .
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I hereby certify that I am an Indi

A Nat fonal o :
of Indise Teional & nat fve

I also declare th

at I have never been
for Govt.s employment by

ANNCWw s vty g
Medical or any othey

authority.
)
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I hereby declare that I am not allowed to jnin
educational institut ions without obta

. ining prior sem - sdon
of the Compet ont authority in the department »
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Attested by:

e

> help me God.p ‘
N ol Lito. (O
0’\( . P, : 1A
Attested by &~ fulr\'w‘\ - ?p{

: Signaturet
POST Maslifa STIARUR . py o0 Datet 74y £y
]
I do hereby declare that I haye read/had explained to me
ithe Central Civil Serviges (Gonduct) Rul es 1964 as amended
from time to time and thoroughly é.u}derstood t heme

Y o "’
i i C’td’ NNy 2/{"’\-‘ j/s"/,_(‘q,\ e (AT
{ o gAY Signaturﬁl ¢ ‘f(i ¥
PiN-2&1 001 Placet Dates - . I
1 do nereby declare that I have read the Govt« of India

Orders contained in communication NO+ESE 124-7/ 40 dt e 945041

from the Secye to the Govte of Indla Deptt s of Communicat ion
(P& ), Simla to the DeGe P&, New Delhi

rugard imz Indebt cdnoss
and Insolvency of Govte servants. The comnmicat fons that any
officials who engares himself in money transact ions o

discreditahl e nature to allow himself to fail
stage of indebt edhess or voluntarilly eontyact :
ohl igat fons which he is unahle to meet or is arrested for debt .
or wio resorte ta the insovency court for t e purposes of Rl
decl aring hi’“ﬁelf inﬁflv.m will alto render himself liable to .

into a hopoless
5 debts op

dismissals + thoroughly umierstm-},‘thoso orders of the ﬂf o it
i | T e b (J{ "
Attested bys VSlanatu red o :
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for 8 period of not less than thirty days but without any ]
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-\ // °5, Temination of temporary service :

IN THE HON'BLE| HIGH COURT OF JUDICATURE AT ALLAHABAb

LUCKNCW BENCH LUCKNOW,

CIVIL MISC WRIT PETITION NO. 1367/ QF /
INDRA MOHAN SINGH

v0eesecas

VERSUS.
UNION OF INDIA & OTHERS

O v A

permanent capacity to the said post/grade with effect from

the said date.
Station.eveessesses Fe SIZNAUI. . v ans sensn
Date.ocoiaiis ‘ e Designation,......e...

Note :—The order must be signed by an officer who is autho-
" tised to authenticate orders in the name of President
~ or by the gppointing authority, as the case may be.
Where the appointing autbority is an authority|
other than the President, the appointing authority,
_~self shall sign the order.

(1) (a) The seryice of -a temporary Government servant,
" who is pot in quasi-permanent service shall be,
termination at any time by a notice in|
writing given either by the Government servant (o

= the appbinting authority, or by the appointing

of such notice shall be one month,

Provided that the services of any such Government servant
may be terminated forthwith by payment to him of @ sum
equivalent to the amount of his pay plus allowances for the
period of the notice at the same rates at which he was drawisg
them immediately before the termination of his services, ot 8
the case may be, for the period by which such notice falls short

Ll ¢

of one month, : ’

(2) (8) Where a notice is given by the appointing amhmizy@
terminating the seryices of & temporary Government sexvant,
or where the set\gces of any such Government servant ig
terminated either on the expiry of the period of such nmim_m;

5
4

PETITIONER.

OPP. PARTIES.
ANNEXURE....10



(B =

torthwith by peyment of pay plus sllowances, the Central
| Governmept or a0y other authority specified by the Central
| Government in this behalf may, of its own motion or othet-
wise, re-open the case, and after calling for the records of the
| case .nd #fm making such iﬁmﬁww“

R nﬁ‘rm the action taken by the appointing authority;
(ii) ujthdtaw the notice, ‘ ' ‘ :
(iii) teinnstate the Government servant in service; or
(iv) make such other order in the case as it may consider

proper. v :
 Provided that except in - special circumstances; v hich
ghould be recorded in writing no case shall be reopenied under
this sub xTu}e after the expiry of three months ¢
() from the date of nofice, in a case where notice is
given; ; ‘ :
{ii’) from the date of termination of service, in 8 case
here no notice is given.

(b) Wheoe a Government servant s reinstated in service
under sub-rule {2) the order of re-instatement shall specify—

(i) the amount or proportion of pay and allowances, if
ay, to be paid to the Government servant for the
period of his absence between the date of termi-
nhation of his services, and the dats of his re-instate

ment; and :
{ii) whether the said period ghall be treated as & period
spent on duty for any sp&ciﬁe&i pUFPOSE OF PUIposes.

AP o A Attt

Govi, of India’s decisions +—1, The validity qf formr‘l
contained in G. L M. H. Affairs Memo. No. 39/14/56 Ests.(A)




!Q(? ~ IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD J\;SEE:
§ p . ’J

LUCKNOW BENCH LUCKNOU.

‘ ® o0 0 00 00 @ %/
" CIVIL MISC WRIT PETITION NO. 1367 / OF / 1985 ;Z
INDRA MOHAN SINGH FRPP, LR - PETITIONER.
‘ | VERSUS. ,
UNION OF INDIA & GTHERS Suiplens OFF. PARTIES.
ANNEXURE.. 11

CENTRAL CIVIL -SERVICES ,
(CLASSIFICATION,CONTROL AND APPEAL) RULES!

pP!RT 1 -GEN Es\HL
Short title and commencement

' 1. (1) These Rules may be called the Central Civil Services
(Classification, Control and Appeal) Rules, 1965,

(2) They shall come into force on the Ist December, 1965
Interpfetation

< 2, In the rules, unless the context otherwise requires,

(a) Appointirfg authority, in relation to & Government servant
Means.,

(k) the authority empouered to make appointments to the

Service of whecih the Goverasment servant is for the
1 time being a member or to the grade of the Service in
4 ' , wheih the Government servant is for the time being
‘ included, or

(ii) the authority empowered to mcke'ﬁpoolntmente to the
post whcih the Government servant for the time beinc

holds, or,
4 1 (iii) the authorlty which appointed the Government Service
N to |such Service, grade or post, as the case emy

may be, or

(iv) uhere the Government servant having been a permanent
member of any other Service é&r having substantively
_ held any other permanent post, has been in contin-
T voys employment of the vaernment, the authority
4O N which appomnted him to that Service or to any
4 W\ grade in that Service or to that post,

hmnheuer authority is the highest authority;

(b) 'Gade suthority' in relation to a Service, has the
sgme meaning as in the rules regulating that

y service;
' R / (c) 'Central Civil Service and CentralCivil Post!
TR includes a civilian Service or civilian post, 8s

the case may be, of the correspondlng class in
the Defence Services;.

(d) 'Commission' means the Union Public Service
_Gomnission;

1. Published G.I.,M.H.A. Notification No. F.7/2/63-ES
7/// '\uv“““ (A) dsted the 20th NDV@mber e /2/63-ESts.
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IN THE HONBLE HGH COURT OF JUDICATURE AT ALLAWABAD © ©

( Lucknow Bench)

LUCKNOW
Writ Petition No / 3&7 of 198
¢
Fia Yirtiamn |
eitin s ogf U os L E TN LR TR R D e A T ; - Petitioner
4 VERSUS
[os 77 A< 7 / ed =
7 TE T : on L ¢
b ET 7{5\/ / A//_Of’/ %ZL/N/ i _____Respondents
~-
Registrar,
| am appearing as the Central Government Standing Counsel on behalf of Petitioner
Respondents/Opposite Parties.
i ( SH SHARMA)

ADVOCATE
Additional Standing Counsel
Central Government
Allahabad High Court

(Lucknow Bench)
LUCKNOW

(7:4£5

vDated. -1
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INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
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that under

to Class
to this

one unit

the present writ petition.

by the Opr
on :34.06.19

the Memo d

Be Th
affidavit
of the wri
denied the

petitionern

O Th
affidavit

¥ S W |

of the wri

10 Tt

)

af fidavit

Tl

[t
@]

Dev n a

3

unit

to other is not relevent for the purposes

for all practical purposes, was

v e o
re B rrealllTmedq,

9
N

rules, Superintendent of Post Offices was

to hold examimhtions;for making appointment

42

IV posts. The ellotment of the petiticner

4

or the othery, or his transfer fram

of
Once it has been admitted
osite Parties ﬁ%;t the petitioner joined

+he

82 at Blswan on basis and eauthority of

4

ated 184641982 and continued to work onwards,

: /
. 1 1 3 . - I
jablished that the petitioner!'s ?pp@lntmaﬁi—hnj

the Superintendent
Master, who neither
the petitioner nor was competent to terminate

SR

That the contents of para 5 of the counter
need no comments,

at the contents of para 6 of the counter

are denied =nd those stated in para 6
t petition are reaffirmed. It is vehemently

t the work, conduct or performence of the

was ever not satisfactory,

et the contents of para 7 of the counter
are denied snd those stated in pars 7
t petition ere reaffirmed. l

at the contents of para 8 of the counter

are denied and those of para 8 of the writ {




2 o ¢ ¢
| - Yl . * Y ¢ o)
Sa L} ] WK iuwll Lo O ) @l LG
oo 2
e o Pr— ~ AN PRL . I
oL ( 10 comments
WA L QW C6LULCL: U e




b
)
]
]
!
!

tioner neither misapprepriated sny money received

by Government, nor has he ever sccepted the same.

The petitioner respectfully submits that the 2llegetion

about mis appropriation of Government money is being

1

forced upon the

-

oner malafide =nd just to justify

e

.I-_}

o
i

their stend. A clarificebtion thereof is being made

in the foregoing paragraphs of this rejoinder affidevit.

174 That the contents of para 15 of the counter

ffidevit |are wholly misconceived and denied. The

Q3

.

petitioner's services cannct be terminmtgd on the basis

»/w QJfQ ¥ =
of pre sum%d sllegations. If thﬁrﬁkawy charges of the

- type mentioned in The para under reply, why were they

not mentioned in the termination order itself? The

L basis of the petitioner's termination is not the alleged

charge of misappropristion, but the evil intaitions

and mslafide designs of the Opposite Parties.
18, That the contents of psra 16 of the counter

are misconceived eand denied snd those stated in para 16
A of the writ petition ore reaffirmed., It is further submitted
Fruee that since the Superintendent of Post 0ffices sppointed
the petitjoner, he was the petitioner's appointing
suthority| and not the Post Master, who did not appoint

the petitioner and as such he was not competent to pass

termination orders impugned in the writ petition.

5]

affidevit| are denied =nd those stated in para 17 of th
writ petition are reaffirmed.

i )J‘ il )/Cg : “

Chat the contents of parss 18,19, end 20 ‘of

.




o
Q
o

N s b Y |
ne counter affidavit

20 of the

- 1 (ol Qo 2 v b oF Kl .
or the Lonstitution of India. The grounds taken in
C b =Rl s L el
P vy o ) . >
are wholly tennable The petitioner
L " e W OANLLOL

reliefs cl

au .t_ofl b v

of tioner to be

..,.‘:‘

el

overlookin

(601

PR . (P T S TR s o
a " 1 oy v e | ™ 6 01 O 1
€ wlperintendent ol
aa apnh
Chad SUCH
o A e 1 .
ey 4 Yols 5
petitioner, =nd since

s I (R B TR, | P oo
.0 not be deemed %o

As

D
|
1631
D
&
i
<
i
4t 3
€]

A A IS o L el R S =
Oraer agafins all OYVER,
>1>) Pl ot +h e fo.a8 I
22, Thet the contents of 22 of the counter

T
i1 -
L,J_ U1t

ins el

are

L)

xmently

D

eV«

™
oL

7 'lr:’q»\» AN, et
mis appropristed

e o fe o '.'! L o ] 1.1
money, &nd n the mouth of the




7

nter

ol

(&)

£
HE

¢

'
AT
RV

ol

GE

ont

m

s

L]
~

J
)

e

¥}

) X
W

)

ry

.
b.L

»
ey o
]

OXi

ar o
LT
15

ra Y

11

Mo

i

o0
o

P
4.4 )

O

)

0

i; CO;

i ¥




. L
L4 |
° 9 ° \ |
N . a !
UI
It was ir Lions made in the last
e £
a7 ¢ ; (ol N,
po-a Q :37. 50 1 9()2 ([ nmexu NOCgo 8)
|
FZ" hat ‘& b e '\{, t 1 U Da neredy ~Y 1 ed " v i’ f !
chat the |pe Loner was egein provided employment afresh
|
] RErY b " R atr et T i
in "D It may not be out of plece to mention
| AR I I ,,_._r.1 e p P .
hers thall the'matter regsrding the on
| :
NN
ed on the
2s EDBPM,
punished,
s I—+‘,\ N T et e (1 * 3
Tungh W intec Group D vide

ted 18,6.1982. Th
r |
in the promotion of

wry ey W AT el W5 Ty enn
e he lhas alresdy been

o
2 G

|
of & bresk in his long service en

for one =an

o |
-

petitioner could not be doubly

|
¢ the seame allegetione.

&

counter

been

s
)

£

action of the
Services

natd+t A art a v

‘5_:)-_, Lonerts

L L.

‘ e "] T, %7 O qohe
1s wholly unjust,

uheelled for

. S S 1 e B
of the present writ petition.

-
8
i

aC

™
ire

dent of




¥
4
¢’
ad W A atnd or - ¥ oo
ed by datced 27.5,1982 passed by the
v el
s Cne
. 1 e 7 )
Irom r? e uo 1961;
petitioner was
ag a1n in the servi
B o~ o oo s ol
of complaint
hefore +ha l st Magter .
belore the O0SC MaSter
1 s b - }.\,t » 2 & . B i
has been filed along with the
counte
te thet no undue
feavour d ry
\ 7

submitted thot

ol SR S )

. ,
ar kol
e ”u Y The

.2 ;
bloner was not afforded any

ought, to have
been

B S L
initlad

< -
P the obsery

oI {
UHUF“C (e

1 there wes no occasion

By B o .
 ate | services,

service

&7 M CIVTCas.




o9

11 3

- K DO - L b A il X
ed that cobtaining a declsration

41 o i Fa s :I., & e
ee at The time of his init

¥ 4- y T >.‘ |41 . e . )
. not empower|the opposite terminate the
< €y AT ey "~ g g A e e i oo - 0
ervices of |en employee in 2 menner without following

proper proee&“ﬂe of lew, There is no rule or la=w giving

S - T - e 2. P ¥y 1A 3 i de ot o
arbltrary powers to eny eppointing

o L

uthority to terminste

of an employee without there heing =ny

mplaint =nd when the post exists =md junior

A BTA |t rale S s T e . Ao -~
persons are|working., Extrect copies of the C.C,.A.

™47 P I p e
tules o8 ennexed to the counter offidsvit »re not

relevent in |The present ceose,

the contents of pars 27 wrongly typed as

3d =nd the contents of the writ petition are

- 2 - ' .y
284 That in _-1J to the contents of pars 28 wrongly
.
typed as pama 27, it is steted thet after terminstion
A of the servieces of =n emnl o there is i auesti
A LILE » o__ V 4 u@u O.‘. [ i8] (.;»..1]. OJ o, .L».‘. R v SR s .\.’]O L Ll ‘Dl’]

ternative departmentsl remedy. After the

passed, more specificelly t

' Y R

in affidevit, i
L ~t on the nar T the ‘
L G Oon one )arG oL Lne

F R ° 2 ’
9 ~ T N aTTE
glitlonerl o nave

any “‘ﬂ»fowﬂtvbiOﬂ or

fficecious

to the |
etitioner by way of e writ petition under Art.226.

mnesns of

éltarnhtive 1
hed this Hon'ble

' | o . K ) & y. | . e B 3 e ]
Court Lo avglil this OALGCbLVH and efficacious remedy.




i : 8 99 1y 1%
[ > 1 5
l 08 2 q ) 11 N )
o * %] 18 lo he A ;
Y b | -
N3 5 ' :
LEL : X ek ] ] 1 o o -,
] 1 ' ! ol h
I & [: ] .T . \ I 1 ”1—{‘:) _] : 1 :
) ) 1
| i .. 1
) =p ) LG : £ 347 : | :j
s ey T : i : ‘ X : b
k% 3 i o A el :
L 3 Y
gq )l \ (€ “ }/
\/
L] ] T L - I ‘
/
y )
4 Wz;[ O
(
&L g wve nsmed. de A PN e DY
) . : ¢ ) 7
LL Y
N ; ; | | /
< ¥ 3 2 , L 1 o l“‘( s
| ' V10 t Lo i 1
. r N e Ve ! ",
, L " o | ) e .
ik . : |
4 hos , e K | ' ’
" 1 ! I ! M1 ¢ ~ " ‘ - : e _ |
o J L ® ) I 5 1 - ' |
¥ ' o " : |
- e y 11, 1 | 0D T ¢ Py C b ]
‘ » = . v v
- & b ) \
‘\ \ : s
) Ny \
Sa¢ dve
\

~
es

e . " ol :
, Vi
= 1 ' :

)0 Aie/T ;
at R19 Mf/PY by Sri Indra Mohsn Singh,

d 5 : | . | |
s 1 | i 2 : o A
“aafuy ’ ‘ it iy | +OUL Gy
1 "1 o
va ] m 51 Y iy i -“
P 9 LY ) )
: o L3 -] Wi
3 {
N i s o ) - 5
v 2 Llc Un e } A
: y
"
) : : T ‘
LD i L \ , ‘ ; ‘ s
v B B ) - ‘ Ol s

OV nme ; ,
o * V\/\O-\\./; \'\A“‘aaﬁ_,

QATH OOM M3 LONER
Hieh Coun (Lucknow Beudi)
“.NUW

b T vow ma et / ..)n-n e s wn b o 04
3 e 3
VR




>f 3 o
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